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[Mr. Deputy-Speaker]

Rs. 2,15,72,000 be granted to the President
to defray the charges which will come
in course of payment during the year
ending the 11st day of March, 1971, in
respect of ‘Repayment of Loans from
General Revenues and Interest thereon —
Development Fund''

Demand No. 18—Appropriation to Develop-
ment Fund

“That & sum not exceeding Rs.
5,74,59,000 be granted to the President
to defray the charges which will come
in course of payment during the year
ending the 3ist day of March, 1971, in
respect of ‘Appropriation to Develop-
ment Fund'."*

Demand No. 19— Appropriation to
Reserve Fund

“That a sum not exceeding Rs.
3,63,130,00 be granied to the President
to defray the charges which will coms
in course of payment during the year
ending the 3ist day of March, 1971, in
respect of ‘Appropriation 10 Revenue
Reserve Fund'.”

evenue

Demand No. 20—Payments towards Amorti-
sation of Over-Capitalisation, Repay-
ment of Loans from General Revenues
and Interest thereon—Revenue Reserve
Fund

“That =& sum not exceeding Rs.
3,65,23,000 be granted to the President
to defray the charges which will come
in course of paymeot during the year
ending the 31st day of March, 1971, in
respect of 'Payments towards Amorti-
sation of Over-Capitalisation, Repay-
ment of Loans from General Revenues
and Inoterest thercon—Revenue Reserve
Fund'."

16.25 brs.

APPROPRIATION (RAILWAYS) BILL®,
1970
THE MINISTER OF RAILWAYS
(SHRI NANDA) : 1 beg to move for leave
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to introduce a Bill to authorise payment and
appropriation of certain sums from and out
of the Consolidated Fund of India for the
service of the finaocial year 1970-71 for the
purposes of railways.

MR. DEPUTY-SPEAKER :
tion is :

“That leave be granted to introduce a
Bill to authorise payment and appro-
priation of certain sums from and out
of the Consolidated Fund of India for
the service of the financial year 1970.71
for the purposes of railways.”

The motion was adoptea.

The Qques-

SHRI NANDA : I introduce®™* the
Bill.
1 beg to move** ;

““That the Bill to authorise payment
and appropriation of certain sums from
and out of the Consolidated Fund of
India for the service of the financial
year 1970-71 for the purposes of railways

be teken into consideration.”

MR. DEPUTY-SPEAKER : Motion

moved :
“That the Bill to authorise payment

and appropriation of certain sums from

and out of the Consolidated Fund of

India for the service of the financial

year 1970-71 for the purposes of railways,

be taken into consideration.”
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*Published in Gazette of India Extrsordinary, Part 11, section 2, dated 28.3.70.

**Introduced/moved with the recommendation of the President.
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MR. DEPUTY-SPEAKER : The ques-
tion is :

“That the Bill to authorise paymeat
and appropriation of certain sums from
and out of the Consolidated Fund of
India for the service of the financial
year 1970-71 for the purposes of railways,
be taken into consideration."

Those in favour, will please say “Aye.”
SOME HON., MEMBERS : Aye.
Those

MR. DEPUTY-SPEAKER :
against will please say “No."

SOME HON, MEMBERS : No.

MR. DEPUTY-SPEAKER : The Ayes
have it. The Ayes have it.

SHRI KANWAR LAL GUPTA : The
Noes have it. Sir, a point of order. Did
you hear any voice in favour of Ayes 7

MR. DEPUTY-SPEAKER : Let the
lobbies be cleared then.

SHRI KANWAR LAL GUPTA : No,
Sir ; not that. There was not a single voice
for Ayes. You should have said that the
Noes have it,

MR. DEPUTY-SPEAKER : I have
beard Ayes, It was very clear. (/nterruption)
In order to remove any doubt, I shall put it
again. The question is :

“That the Bill to authorise payment
and appropriation of certain sums from
and out of the Consolidated Fund of
India for the service of the financial
year 1970-71 for the purposes of railways,
be taken into consideration.”

The motion was adopted.



